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IN THE CENTRAL ADMANISTRA"‘IVE RIBU}}?«.L ¢ HYDERABAD RENCH
Y. HYDERABAD.
0.A;No.230,y97. Date of order : 28,.2,1997,
Between |
Dr.Mrs.'C.N}garatnamma «« Applicant
And J! |
1. Union of India,
Reptd. by its Secretary
to the Govt, of India,
Min, of Health & Family Welfare,
New Delhi-110011.
2, The Director General of
Health Services,
New Delh;-lloeﬂl.
|
3. The Addl. Director,
~Central Govt, Health Scheme,
Kendriya: Swasthya Bhavan,
Near Alri Port, Begumwet.
Hyderabad-SOQOl&. +« Respondents
Counsel for%the Applicant «s Shri K.Venkateswara Rao
Counsel for%the Respondents e» Shri N.R.Devaraj, Sr. CGSC
I .
—
|
CORAM !
Hon'ble Shri R.Rangarajan : Member (A)
Hon'ble Shri B.S.Jal Parameshwar : Member(J)
‘ Order .
XPer.Hon'blé Shri R.Rangarajan : Member (a) X
The applicant was transferred to Visakhapatnam by the
impugned order No.A.22012/17/94-CHS-1IT dated 31,1,97 vide
S1.,¥0.1 of the impugned order, This 0,A. is filed challenging
the transfer order,
2. The applicant submits that there are malafide intentions
and extraneQus considerations for transfer, However, at this
juncture thése considerations need not be gone into for
disposal of this 0.A,
3. The learned counsel for the respondents produced today
the D,0. letter No.A.22012/17/94~CHS-II dated 19,2,97 of the
Govt. of India, As per this letter the applicant is at liberty
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should reach the Committee on or before 6.3.97,

. Respondent No,l:thereupon will decide the {ssue

!
.convenient to her, .. The learned counsel for the

' other incidental expenditure.. It is preferable

" as unders

.. Respondent No,1 then sh%éhould be allowed to go

}
-2 -

(9

to approach the Committee at Hyderabad for redressal of the

grievance:in regard to this transfer and that re

will examine the contents of the representation

Respondent No,l in regard to the posting of the

presentation
The Committee
an%ﬁpprise
applicant,

on the -basis

of the reéommendations.of the Committee, In view of the above

the applicant has got a chance to express her grievance to the

{

Committee and also put forward other reasons for retaining hem

at Hyderabad or post her in some other place which she deems

respondents

submitted that she can carry out her transfer to visakhapatnam

. . 4
and await fimal disposal of hegﬁase on the basif of the

Committee!s report. This we feel will unnecess

rily strain

the Government by way of payment of transfer allowance and

if her

representation is finally disposed oﬁf before ghe is

transferred finally from Hyderabad.

4, .In view of the above the O.A. is disposeg of

1

Tbe applicant if so advised may submit a

representation to. the Committee at Hyderabad as

detailed

constituted

by the Ministry's D.0. letter dated 19.2,97. If such a

represenfation is: received the Committee will examine her

¥

'grievanc?=and forward its recommendation to Regpondent No,l

for further necessary action. Respondent No,l lon the basis

. of that recommendation will decide the issue finally, Till
~such-t1m¢ if none?joins vice the applicant at Hyderabad ghe

" will be' continued in that post, If somebody joins in the

intervening pzriod before a final decision is taken by

on leave

in accordance with the law for which ghe will submit -a
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ta

leave application, Oneﬂbh#has been replied in regard to her
représentation after pefusiﬁg the recommendations of the

Commitfee tbe applicant‘should take further course| of action
as necessary. -
5. with thekbove direction the o.h;‘is disposed of at the

admission S£agé itself, No costs,

___,f_fE5E§§1f§2ﬁ232235§§1f2=;ﬁ;/ | « R.ﬁangara:aﬁ )

enmber{J) ., o , . Member(a).

g\ |

Dated: 28,2,1997,
Dictated in Open Court,
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1J Tha 5Fﬁretary, Gowt s of India
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‘Ministry oF hﬁ&itﬁ and’ Famizy walfara,
ﬂam ﬁalhi.

The ﬂmremﬁer Gﬁnemai a? ﬂaalth aaruicea,
- MB Delhi. S C g -

Tha Eddl.ﬁimentﬁr, ﬂehhral ﬁawt. Hoal th SGhem&, .

‘Kendriya Swasthys Bha»an, uaar Rir Post,
Eagumaut, ﬂyseraﬁaﬁ.
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One copy to mr.%.ﬁaﬁkateauaxa Ran, ﬁﬁuanahe,
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,Qnm cony to mr.&.ﬁ.ﬁawr&j,Sr. Saaﬁhfiﬂyderabs&ﬁ-'

One capy to txbrary,uﬂ?~ﬁyderﬁbad3'
ﬂna copy La G R (ﬁ), CAT, ﬁydprabad.
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